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For the Respondent: Mr. Jaideep Gupta Sr. Advocate with Mr. K. Datta, Mr.
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ORDER
Notice of this contempt petition 18/ND/18 had been issued earlier

in the day. Let reply be filed by the contemnor. Mr. Rohan Mehta had been
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directed to appear in court at 2pm today but on an oral prayer made by Mr.
Jaideep Gupta 1d. Sr. Counsel, his absence is being condoned on grounds of

receiving very little notice.

Ld. Sr. Counsel for the applicant submits that in blatant disregard of the
direction given by this Bench vide its order dated 06.09.2018, the contemnor
has caused obstruction in the ingress of the material which is parked outside
the factory premises at Nellore. It is stated that the goods have been prevented
from entering the plant at the instance of PAIL, a security company. Though Ld.
Sr. Counsel for the Respondent submits that they have nothing to do with PAIL,
his submission is sought to be demolished by the applicants by downloading the
MCA record and the web page of PAIL from the interenet, which shows

respondents 2 & 3 as its Directors.

Ld. Sr. Counsel for the contemnor submits that the deliveries can be made
only on fulfilling the legal requirements. However, it is not being pointed what
specific compliance is lacking. In view of the specific undertaking given on behalf
of the respondents that the material transported to the Nellore factory would not

be obstructed by them, no further action is being taken till reply is filed.

Though indulgence has been granted to the contemnor from being absent
in court today, disobedience of directions in respect of obstructing delivery of
material shall hereinafter invite penal consequences. The Chairman and
Executive Vice-Chairman Viz. Mr. Sl%élder Mehta & Mr. Rohan Mehta shall

personally ensure that there is no impediment created in the ingress and egress
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of the material at their plant at Nellore, Andhra Pradesh which would affect the
working of the Respondent Company. They shall be responsible for any overt act
by any of their employees, causing obstruction in the business operation of

Respondent No.1.

To come up 30t October, 2018 for reply and further consideration.
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